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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABARD BENCH

AT HYDERABAD

kW
C.2.843/99. Dt.of Decision_:_04-06-99.
P.Rajendar + +Applicant.
Vs
1. The General Manager,
Security Printing Press,
. Hyderabad.
2. The Secretary of Finance,
Coins & Cur-ency to the
Min. of Finance, Economic
Affairs, New Delhi. » sRespondents.
Counsel for the applicant 3 Mr.K.Venkateswara Rac
Counsel for the respondents 1 Mr.B.N.Sharmpa, Sr.CGscC,.

¢

CORAM: -
THE HON*BLE SHRI R,RANGARAJAN : MEMBER (ADMN. )}

THE HCN'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL,)
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ORAL ORDER (FER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,))

Heard Mr.K.Venkateswara Rao, learned counsel for
the applicant and Mr.B.,N.Sharma, learned counsel for the

respendents,

2, _ _TheAapplicantégﬁ?]ﬁ a Junior Cheéker under R1,
He was suspended by the impugned order No.BPP/Al/PF/455/
99/800 dated 15-5-99 (annexure-I). The applicant submits
that tbe order of suspension is unwarranted and there is
no me;it in this order of suspension. The applicant
submittéd a repreéentation to the same authority who
suspended him by his representation dated 20-05-99 (Annexure-II
However, the revoking of suspension order rests with the
appellate authority. Hence, Rfl is directed to forward
his representation dat?d 20~05=-99 to the appropriate
authority within a period of 3 days from the date of
receipt of a copy of this judgemept. That appellate
authority should dispose of that representation on or
before 31-07-99,

3. The OA is disposed of at the admission stage

itself, No costs,
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«S.J SHWAR) (R. RANGARAJAN)
5(’ MBER L.) MEMBER ( ADMN, )
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